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.47, fifm, T iy
MINISTRY OF HOME AFFAIRS

ORDER
New Delhi, the 18th February, 2019

8.0. 885(E).— In pursuance of sub-section (6) of section 8A of the Enemy Property Act, 1968 (34 of 1968), the
Central Government hereby makes the following order for the sale of enemy share vested in the Custodian of Enemy
Property for India imder the said Act, namely:—

1. Short title and commencement. — (1) This order may be called The Procedure and mechanism for Sale of
Enemy Share Order, 2019.

(2) It shall come into force on the date of its publication in the Official Gazette.

¥ Constitution of High Level Committee. - (1) The Central Government may constitute a Committee consisting
of the following to be known as the High Level Committee for the purposes of this Order, namely: —

(i) Secretary, Ministry of Finance, Department of Investment and Public Assets Management — Co-Chair;
(i) Secretary, Ministry of Home Affairs - Co-Chair;

(iiiy Secretary or representative, not below the rank of Joint Secretary of the Ministry of Finance, Department of
Economic Affairs;

(iv) Secretary or representative, not below the rank of Joint Secretary of the Department of Legal Affairs;
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(v) Secretary or representative, not below the rank of Joint Secretary of the Ministry of Corporate Affairs;
(vi) Financial Advisor, Ministry of Home Affairs;

(vii) Financial Advisor, Ministry of Finance, Department of Investment and Public Assets Management;
(viii) Joint Secretary, Ministry of Home Affairs;

(ix) Joint Secretary, Ministry of Finance, Department of Investment and Public Assets Management; and
(x) Custodian of Enemy Property for India.

(2) The High Level Committee may recommend the quantum and price or price band for sale of enemy share or the
principles or mechanism or method for sale of enemy share to the High Power Committee constituted under clause 3:

Provided that before making any recommendation to the High Power Committee, the High Level Committee shall
seek from the Custodian of Enemy Property for India to certify that the sale of enemy share is not in contravention
of any judgment, decree or order of any court, tribunal or other authority or any law for the time being in force and
can be disposed of by the Government.

3. Alternative Mechanism.—{1) The Central Government may constitute an Alternative Mechanism to be known
as High Power Committee consisting of the following for the purposes of this Order, namely: —

(i) Home Minister;
(iiy Finance Minister; and
(iif) Minister of Road Transport and Highways.

(2 The High Power Committee shall, on the basis of the recommendation made by the High Level Committee,
decide the quantum and price or price band for sale of enemy share or the principles or mechanism or method for sale of
such share.

4, Sale of Enemy Share.—-On the basis of the decisions of the High Power Comumnittee, the Custodian of Enemy
Property for India may sale the enemy share under its custody in accordance with the procedure specified in any law for
the time being in force.

[F. No 37/90/2017-EP]
K.B. SINGH, Jt. Secy.
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registered post and if he again fails to appear after the second notice, then the proceedings shall be heard ex-
parte and the reasons thereof shall be recorded.

(3) On completion of the proceedings, the details including depositions shall be furnished to the parties.

(4) The concerned Joint Secretary shall, after examining the evidence and calling for further reports and
inquiry as may be necessary, pass such orders thereon as he thinks fit, and a copy of the said orders shall be
sent to the parties, after approval of the Central Government.

4. Transfer of property by the Custodian.- The Custodian, on receipt of the order of the Joint Secretary to
treat the property not as an enemy property, shall revoke his earlier order vesting such property in him and
publish the same in public domain and send a copy thereof to the concerned parties and to the District
Authority for amending its records.

[F. No. 37/32/2017-EP]
AV DHARMA REDDY, Jt. Secy.
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ORDER
New Delhi, the 21st March, 2018

G.S.R. 258(E).—In exercise of powers conferred by sub-section (6) of section 8A of the Enemy
Property Act, 1968 [34 of 1968], the Central Government hereby makes the following order for the disposal of
enemy property (both movable and immovable) vested in the Custodian of Enemy Property for India under
the said Act, namely:-

1. Short title and commencement. — (1) This Order may be called Guidelines for the disposal of Enemy
Property Order, 2018.

(2) It shall come into force on the date of its publication in the Official Gazette.
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2. Custodian to submit list of all enemy properties to the Central Government. — A list of all vested
enemy properties (movable and immovable) shall be prepared by the Custodian for its submission to the
Central Government within three months from the publication of this order.

3. Valuation of immovable enemy properties. — (1) For the purpose of valuation of immovable enemy
property, there shall be constituted a Valuation Committee at the district level consisting of the following,
namely :-

(a) District Magistrate of a district where the property is situated.......... Chairman
(b) Registrar/ Sub-Registrar of the DiStrict.........ccooiaiiiiieiiiiee e Member
(c) Superintendent/ Executive Engineer of CPWD/PWD.........ccoceeuee. Member

(2) The Committee shall consider the circle rate of the area where the property is situated or a rate fixed by
the district administration as a mode of valuation of the property alongwith other valuation modes.

4. Submission of valuation reports of the enemy properties.-The Custodian shall prepare and submit the
State-wise list of the enemy properties along with their valuation to the Central Government within one
month from the date of receipt of the valuation report from the Valuation Committee.

5. Constitution of Committee for disposal of enemy property. -- (1) The Central Government shall
constitute a Committee consisting of the following to be known as Enemy Property Disposal Committee,
namely:-

(a) Additional Secretary to the Government of India in the Ministry or Department dealing with enemy
PIOPEITY ottt sinie sttt st st sttt Chairman

(b) AS and FA in the Ministry or Department dealing with enemy property ....... Member

(¢} Joint Secretary in the Department of Disinvestment and

Public Asset Management, Ministry of Finance.......ccccoooeeieviinieeciinieiciiees e Member
(d) Joint Secretary in the Ministry of Law and Justice ..o, Member
(&) Chief Engineer, CPWD.....c.ooiiii ittt cas etk s n s enn Member
() Custodian of Enemy Property for India.......ccoiiiininiinninisicseiniescien e Member

(g) Joint Secretary in the Ministry or Department dealing with enemy property ....
................................................................................................................. Member-Secretary

(2) The Committee shall give its recommendation to the Central Government for the disposal of enemy
property or the manner in which the enemy property may be dealt with and matters connected therewith.

(3) The quorum for a meeting of the Committee shall be half its total strength.

7. Recommendations to the Central Government by the Enemy Property Disposal Committee. — (1)The
Enemy Property Disposal Committee shall make any of the following recommendations to the Central
Government in relation to the enemy property, namely:-

(a) sale of enemy property;

{(b) usage of enemy property by the Ministries or Departments of the Central Government;
{c) maintaining status quo in respect of enemy property;

{d) transfer of enemy property;

(&) any other manner in which the enemy property may be dealt with.
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(2) In case of vacant immovable enemy property, the Committee may recommend the purchaser offering the
highest price for disposal of vacant immovable enemy property.

(3) In case of occupied immovable enemy property, the Committee may recommend the percentage of
valuation for its disposal to the existing occupier.

(4) The Central Government shall consider the recommendations of the Committee and take its decision
thereon.

8. Sale of movable enemy property. -- The Custodian may sell the movable enemy property such as shares,
with the prior approval of the Central Government, in one or more lots by itself or by authorising any
professional body for such sale.

9. Sale of immovable enemy property.-- (1) In case of vacant immovable enemy property, the Custodian or
any authorised body may sell the property, in one or more lots to secure maximum sale price, with the prior
approval of the Central Government, by any one of the following methods, namely:-

{a) by obtaining quotations from the persons interested in buying the immovable property; or
{b) by inviting tenders from the public (including through e-mode); or

(c) by holding public auction; or
(d) by any other method of sale; or

{e) by engaging a professional body for sale of the property.

(2) In case of occupied enemy property, the Custodian shall sell the property to the existing occupier or
otherwise as may be decided by the Central Government and at the rate as determined by the Enemy Property
Disposal Committee.

{3) On receipt of the sale price of the property, the Custodian shall issue a certificate to the purchaser in
APPENDIX - A,

10. Submission of report by the Custodian to the Central Government .- The Custodian shall send a
report to the Central Government at such interval, of the enemy property (movable and immovable) disposed
of whether by sale or otherwise, containing such details, including the price for which such enemy property
has been sold and the particulars of the buyer to whom the properties have been sold or disposed of and the
details of the proceeds of sale or disposal, deposited into the Consolidated Fund of India, as the Central
Government, may specify.

[F. No. 37/32/2017-EP]
AV DHARMA REDDY, Jt. Secy.

APPENDIX-A

[See sections 5A, 10, 10A, 12 and 22A (b) of the Enemy Property Act, 1968 read with paragraph 9 of the
Guidelines for the Disposal of Enemy Property Order, 2018]

SALE CERTIFICATE
(For Immovable Enemy Property)

Whereas the undersigned, being the Custodian under the Enemy Property Act and the rules and orders made
thereunder and in exercise of the powers conferred by section 84, read with sections 10, 10A, 12 and 22A(b)
of the Enemy Property Act, 1968 (34 of 1968)s0ld in favour of  (purchaser), the immovable
property vested free from all encumbrances in the Custodian under the aforesaid Act and shown below:-

2. The undersigned acknowledge the receipt of the sale price of Rs. =
only) in full and handed over the delivery and possession of the scheduled property.

(Rupees
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Description of the Immovable Property

All that part and parcel of the property consisting of -------------—--
—---No.  /PlotNo.  inSurveyNo. [/ City or Town Survey No. _ / Khasara No.
_ within the registration sub-district.__ and District .

Bounded: On the North by On the South by On the East by On the West by

(Custodian of Enemy Property for India)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF HOME AFFAIRS
ORDER
New Delhi, the 8th March, 2019

G.S.R. 201(E) .—In exercise of the powers conferred by sub-section (6) of section 8A of the Enemy Property
Act, 1968 (34 of 1968), the Central Government hereby makes the following order to amend the Guidelines for disposal
of Enemy Property Order, 2018, namely:-

1. Short title and commencement. — (1) This order may be called the Guidelines for disposal of Enemy Property
(Amendment) Order, 2019.

(2) It shall come into force on the date of its publication in the Official Gazette.

2: In Guidelines for the disposal of Enemy Property Order, 2018, in paragraph 7, in sub-paragraph (1) after clause
(d), the following shall be inserted namely: —

“{d)(i) Usages of Enemy Property by the State Government exclusively for public use.”
[F.N0.37/32/2018-EP]
K. B. SINGH, Jt. Secy.

Note : The Principal Notification was published in the Gazette of India, Extraordinary vide G.S.R. 258 (E) dated the
21st March, 2018.
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1. s T o A1) T ARy AR T A g At R e R el e
Farmiartl s, 2020 &

(2) 75 TFTT B T WA F AT & 99T ghn
2. shesiorry vy (arerlt)—= meEn Atg, Femidfirue #w afe, g e #ir
HETHANHg-AeTHar AL g A=, ATfdF |Ha F g, == fagmer, aeas 22w g,

fafy F=f foramr, Fgre w4 A9 F whofAtet, e saEsn (@eadme), G

TATEHIE (g 9T T ared & o5 Jufw F wiaes (drifemd) & e 577 960 0% 0t
HETH T g HT A L HIT |

405 G0N (1
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3. T F TAFCT 9T AT A FIL 45 (HQQH).—H2F THE, F=q (A5 A4l 5
), wf (T o), ' (e ), @ @ =9 e, 7&7 (e

w waATere), wieer (G & e, wf=e (it e (gerfeaat & qarer & 7y #), g4
(T8 FaTe), FfET (Srersdieu) & FeEe a9 arer #wee wfee A gegadar F i ot ®
HETHTT (HISTTUH) T Fi=aT & T GG H T59 HT TH7 |

4. Sefeqss famnfafer (T wm).—307 g Fefiad & e a97 91+ o S o0 frarate 0
TET FT T

(i) I =,
(iiy fa o=, g
(i) T=F AR A TS AT
5. 9w U AT % Fuer & Ry s FeEter-
(1) e st &7 [ arger, 2018 % oo faenfadet & =T 7 F 3990 (1) F @8 () &
EEATE I8 5o #i o ¥t e qH{i ger G & o St § 72 a=
o] HOIT AT 2 FATd G AqAINGT q9T [STE®l qed dhieds aria e g aqaiied

JAATHT T o FIL 21, T [, 7w a7 977 9& #, 89 99 31T, Ta-aqaiied
e == wikar & gqare T STom)

(2) S AT F 9T (7) F 3T 9T (1) F @ (F) F FEgarge 3w oF dut Ao afqt g
famr & forg e 1 T s o WO i ST g aEeTs BT gRr
AIATST ATHAT o9 F FF 21, F 72w, @FF 97 977 The 7, SE0e0s a6 a9
HTATE & T ATHIET & THTT AT ST

(3) FETEF ATIT . 3/3/2018-STTEHIUUH-II, arire 8 7T+, 2019 & aHifad & dfEwa
T T T uE SteTs FATa iy gRT agAied &6 S aTe Aid i Hegd Sedagr
TORAT AT = 903 H9TT 67 M9 & (o s fmT ST

6. WG ¥ o7 ¥ufer Ffercers (WEfems) T SrEfeuA S YT #T YET AT |-
HE TS 9= o TOfed & (e & Hag # T seaTe, SRy daws= e q9g (ATSUEsT) F qHa
T ST 2, T STATSIUIH FT 49 F 76—

() =7 FeFe "iga o TrErE F 9wt w0 frem ¥ e gutaat w1 oaaT
T,

(i) =g JATUT FAT o [oerT 2 TEaE wF =& a7 @0td, R e F G S,
TSRt =T STer, AT AT 9= TITEFH 3T T8HA Tl 8T g7 faer 7 AferaeT T2t
FAT T A

(i) =g yATiora T T U wse e 3vesy ¥ AT 98 "9ieq aTar @ S ¥ g
A ATEATA T T (A=A ® F=1e * fow afaa @ (@2 are e 1 98 == [ga

TS ofT, A ather Y= % Frafeen A T{Eq) F AT R AT A I RIS,
T TR SO0 o (22T AT T HTTIal & 90 S0 =1 1 |




[T 11-8vT 3(ii) ] ST T TSI | FHTETT 3

7. TR HATAT TR (AT U ), W7 T T A4S F war iy qHET F Tehn, a9 o ST &
Owa B FaHAT 7 T AqAIET &0 & o0 AT TRR0T 9 Hwd 1 & RIT TG (S 51 7 0 ) &>
a7 Fehfeaa RaTaTe (7 U, ST AT FrET 21, w7 e w

8. FIFEF TRT FaT g A RO 7 T T ST —Eiers, U aeaee W ST
LR T (A9e 6 T2 = o7 99fcq, A2 BT 30 a1 979 Y& &, UH 41 & ddfase wid
g, S st U o Wiy & fosa qe aiFaforg g 4% war & Dot e sar §9ic

forper T 2 T AT AT [T T T 7, S U e A aew Tae ¥, e B = ag

HEAT T AT i e i § 97 S vl S afer % s # attatag G T E s
Fral T IR FTET fafATane G s, Fore geqa e |

TSRO, —3 SR F GAS F BT, oy wufa e g ariRadr F qew U sw
ArEuEST/ATSTTTY T e fF 72 T g wEEr g 97 @ e (o)
FIRT o= BT STTuaT, ST 29 Tharfaer 3 Areas & arfeadi F Haraeor #i1 a9

[T, . 37/32/2018-51]
. 3. i, sgaq 9=

MINISTRY OF HOME AFFAIRS
ORDER
New Delhi, the 22nd January, 2020

S.0. 292(E)—In pursuance of the powers conferred under sub-sections (5), (6) and (7) of
section 8 A of the Enemy Property Act, 1968 (34 of 1968), the Central Government hereby makes the
following order for disposal of immovable enemy properties vested in the Custodian of Enemy Property
for India under the said Act, namely:-

1.  Short title and commencement.—(1) This Order may be called the Procedure and Mechanism
for Disposal of Immovable Enemy Properties Order, 2020.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. Inter-Ministerial Group (IMG).—The Central Government may constitute an Inter Ministerial
Group chaired/co-chaired by Secretary, DIPAM and Secretary, Ministry of Home Affairs and
consisting of representatives of the Ministry of Home Affairs, Department of Economic Affairs,
Department of Expenditure, Department of Public Enterprises, Department of Legal Affairs, Ministry
of Corporate Affairs, Financial Advisor (DIPAM), Financial Advisor (Ministry of Home Affairs) and
Custodian of Enemy Property for India (CEPI).

3. Core Group of Secretaries on Asset Monetisation (CGAM).—The Central Government may
constitute a Core Group of Secretaries on Asset Monetisation (CGAM) under the Chairmanship of
Cabinet Secretary comprising of Secretary (Department of Economic Affairs), Secretary (Department
of Revenue), Secretary (Department of Expenditure), Secretary (Department of Public Enterprises),
Secretary ( Ministry of Corporate Affairs), Secretary (Department of Legal Affairs), Secretary (Urban
Development) (in case of monetisation of land assets), Secretary (Ministry of Home Affairs) and

Secretary (DIPAM).

4.  Alternative Mechanism (AM).—The Central Government may constitute an Alternative
Mechanism consisting of the following namely.

(i) Home Minister;
(ii) Finance Minister; and

(ii1) Minister of Road Transport and Highways.
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S.  The procedure and mechanism for disposal of Immovable Enemy Properties.—

(1) The immovable enemy property recommended for sale by the Enemy Property Disposal
Committee of the Ministry of Home Affairs in terms of clause (a) of sub-paragraph (1) of
Paragraph 7 of the Guidelines for the disposal of Enemy Property Order, 2018 and
approved by the Ministry of Home Affairs and having value above the threshold, as may be
approved by the Alternative Mechanism shall be disposed of, through sale or otherwise, as
per the policy and procedure as approved by the Central Government.

(2) The immovable enemy property recommended for sale by the said Enemy Property
Disposal Committee in terms of clause (a) sub-paragraph (1) of paragraph 7 of the said
Order and having value below the threshold as approved by Alternative Mechanism, shall
be disposed of, through sale or otherwise, by the CEPI with prior approval of the Central
Government.

(3) The policy and procedure as approved and laid out in OM No. 3/3/2018- DIPAM -1, dated
the 8" March, 2019 and further detailed transaction process as may be approved by the
Alternative Mechanism shall be followed for disposal of immovable enemy properties.

6.  Submission of proposal by the Custodian of Enemy Property for India (CEPI) to
DIPAM.—The CEPI shall before submitting any proposal to DIPAM in regard for disposal of
immovable enemy property for placing before the Inter Ministerial Group (IMG).-

(i) select the properties for disposal in consultation with all the stakeholders including the
State Government;,

(i) certify that the disposal of the identified enemy property is not in contravention of any
judgement, decree or order of any court, tribunal or other authority or any law for the time
being in force; and

(ii1) certify that a clear title deed is available and that the property is fiee of encumbrances and
encroachments; and give a complete proposal with the coordinates and revenue papers of
the said property along with the circle rates (including the date on which this rate was
fixed, and the periodicity of the revision of the circle rate), valuation and other relevant
papers for consideration of the Inter- Ministerial Group (IMG).

7. The Inter Ministerial Group (IMG), after examining the proposal of CEPL, shall recommend it to
the Core Group of Secretaries on Asset Monetisation (CGAM) or the Alternative Mechanism (AM),
ag the case may be, to approve the threshold value for sale of Inmovable Enemy Properties.

8.  Submission of report by the Custodian to the Central Government.—CEPI shall submit a
report to the Central Government at such interval, of the immovable enemy property disposed of,
whether by sale or otherwise, containing such details, including the sale value of such enemy property
and the particulars of the buyer to whom the said property have been sold or disposed of, and the
details of the proceeds of sale or disposal deposited into the Consolidated Fund of India, as the
Central Government, may specify.

Explanation.—For the purposes of this Order, the threshold value of Enemy Property shall be
decided by the Alternative Mechanism (AM) based on the value of assets and any other criteria
recommended by IMG/CGAM which would determine the assets that would be monetised through
this mechanism.

[F. No. 37/32/2018-EP]
K. B. SINGH, Jt. Secy.
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